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MINISTRY OF INDUSTRY
(Department of Industrial Development)
‘ NOTIFICATION
New Declhi, the 21st August, 1990

S.0. 642(E) :—Iu exercise of the powes conferred by sub-section (3) of section 5 of the Trade and
Merchandise Marks Act, 1958 (43 of 1958), the Central Government hereby makes the following amend-
ments in the Notification of the Government of India in the Ministry of Commerce and Industry. No.
S.0. 2601 dated the 25th November, 1959, namely:

In the said Notification, for the words and brackets:

‘Office of the Trade Marks The States of Maharashtra, Gujarat and Madhya Pradesh, and
Registry at Bombay the Union Territories of Goa, Daman and Diu and Dadra and
Nagar Haveli.
Office of the Trade Marks The States of Assam, Bihar, Orissa and West Bengal and the
Registry at Calcutta. Union Territories of Andaman and Nicobar JIslands, Manipur
and Tripura.
Office of the Trade Marks The States of Jammu and Kashmir, Punjab, Rajasthan and Uttar
Registry at Okhla Pradesh and the Uniou Territories of Delhi and Himachal
Industrial Estate (Delhi) Pradesh.
Office of the Trade Marks The States of Andhra Pradesh, Kerala, Madras and Mysore and
Registry at Madras. the Union Territories of Pondicherry and Laccadive, Minicoy

and Amindiv Islands.”,

The following words shall be substituted, namely:

“Office of the Trade Marks The States of Gujarat and Rajasthan and the Union Territories
Registry at Ahmedabad, of Daman, Diu, Dadra and Nagar Haveli,

Office of the Trade Marks The States of Maharashtra, Madhya Pradesh and Goa.

Registry at Bombay,

Office of the Trade Marks The States of Arunachal Pradesh, Assam, Bihar, Orissa, West
Registry at Calcutta. Bengal, Manipur, Mizoram, Meghalaya, Nagaland, Sikkim

and Tripura and the Unicn Territories of Andaman & Nicobar
Islands.
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Office of the Trade Marks
Registry at New Delhi.

Office of the Trade Marks
Registry at Madras.

The States of Jammu and Kashmir, Punjab, Haryana, Utttar
Pradesh, Himachal Pradesh and the Union Territories of Delhi
and Chandigarh.

The States of Andhra Pradesh, Kerala, Tamil Nadu, and Karnataka
and the Union territories of Pondicherry and Lakshadweep.”.

2. Every application and procecdings made or ronding beforec the Registrar on the date of
coming into force of this notification shall be decmed to Fave been transferred 1o the appiopriate «flee
of the Trade Marks Registry, as amended.

3. Any litigation under the provisions of the Trade and Merchandise Marks Act, 1958 already pend-
ing in any court on the date of this notification shall not be affected by this amendment,

[File No. 15/11/90-PP&C)
N.K. SABHARWAL, Jt. Secy.
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